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Hon'ble Mr. N.Sahu, Member (a)

. In thiﬁAapplication the. relief prayéd is grant
. : of pay-scale of group 'C) as per the recommendations of the
4th Central Py Commission w.e.f. 01,01.1986. Most speci-

: : k\* :{/\ AT
e fically hg‘fééhondents are—dikessed to refix the pay-scale

4
;of petigzaners in the paygscgig.of 975-1§iQ/- instead of
.7 7 1800-1150/- w.e.f. 01.01,1986. It is submilted before me at
&« o thelfihe 6% heéring thdt>this point hasnglready beep covered
by the décision$ of the.Cuttack éench in On. 177/94, read
with MA 113/94,'¥Be order of the Cuttack Bench is dated
11.08.1994, The Cuttaék Bench directed the respondents to
‘give the pay-scale,gf RS, 9554154Q/--tothe applican;s we.e.f,
_'01.01.1986,:Thévlearned-counéel'has aiso brought to. my

\ : | j notice the decisicn.of 'the Jaipur Bench which is Annpexure-7

b | [ in. C.A. 494/95 dtd. 30.10,1995, Fol&gw}ggp&?engg%Sion.Of

" the Cuttack Bench, the vice-Chairmén/in a Division Bench
'havefdirected the respondents to decide the representation

s ' i A Gans . .
H : oflthevapplicant!keeping in view af the order of the Cuttack

; Bench of thé Tribunai”referred t0o above.

=

- . 2. Learned Counsel shri S.¥.Bariar also submits that
t the Review Petition égainst thek order of the Cuttack
Bench has been dismissed vide Ann=xure-4/F and SLP filed

before the Hon!ble Supreme Court has agm;been dismissed
vide Anrexure-5, As the decision of the Cuttack Bench has

achieved finality it is binding and therefore, shall be

- | implemented, i :
: »Qx&u/J~// J 3. After explaining the case, Shri Bariar Submitted
: . ' B
\j;_ that he would be satisfied if his representation is cons-

l idered in the 1ight of the decision of the Cuttack Bench.

| At para-4,13 of the petition it is stated that the petition-
erfg made severslt representation,before Director I/c. by 2.
I letter dtd. 10.11,1995 (annexure-9), Fhe petitioner was

, . .
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It is alsa relevant to mention here that t

were declared as Group 'C' Technlcal an€ r

et 2 2
_ o gjf
informed that his reprgsentatién}dtd.-20.10.1995 ﬁf'
is sent for considératibn to Dy. Director, Eastern Reglon
N . ® X € ‘J
%?ploglcal Survey of India, , ‘j;ﬁ*g,
4, - It is appropridate, therefore, to dispose of this
- application by a suitable direction to thej respondents.

he petltleners
,-de51gnmted as

T echnical Operator (Chem) we.e.f. 20,12, 1980 This was subb-

quently confirmed by the Dy. Dlrecbor, zas!
01.04.1988.

A

5. In view of the above, rcspondent

-

Fastern Region, 5 ologlcal Survey oﬁ Ind;a

h“reby directed to dlSpose of the appllCun

date of receipt of this order in the llght

* « -

the CAT, Cuttack Bench, referred to above

ern Reglon w:e.f
"'q.

P RN

no. 3, Dy. Director
, Calcutta, i?_

t's represent?t-

“dion in this regard within a period of two nonthé from tﬁe

of dacms;pn‘of
"Q

Witﬁ this observation, this application is

disposed of

.

‘Let a copy of this order be handed over to
the learned counSel for the applicant and to shri R.K

Choubey, junior to Shri J.N.Pandey, ledrned‘Sr. Standing

counsel for the respondents, who is present!in the Court,
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